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Reverting of Basc Year for Consumer
Price Index

498. SHRI SUKOMAL SEN: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are reconsid-
ering the question of reverting the base-
year for Consumer Price Index from 1982
to 1960; and

(b) if so, the details thereof; and if not,
the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PAS-
WAN): (a) No, Sir.

(b) The series of Consumer Price Index
for industrial workers with base year 1960
was based on the results of a Family
Living Survey conducted during 1958-59.
With the passage of time, the Consumer
Price Index based on this survey had
become out of date. The new series of
Consumer Price Index with 1982 as the
base year, which is based on the actual
consumption expenditure pattern as re-
vealed by the Family Income and Expen-
diture Survey conducted during 1981-82,
was introduced, cffective from the month
of October, 1988, after holding wide
ranging tripartite consultations at the na-
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tional and at the regional levels. There-
fore, the question of reverting the base
year from 1982 to 1960 does not arise.

Emigration of Indian Workers

499. SHRI SUNIL BASU RAY: Will
the Minister of LABOUR be pleased to
state:

(a) what is the number of Indian work-
ers emigrating outside India, State-wise,
during the last three years, year-wise;

(b) whether there are any rules/regula-
tions to protect the emigrant’s interest, if
s0, the details thereof;

{c) whether Government are aware of
their grievances, if so, the remedial
measures taken so far in this direction;
and

(d) whether Government have entered
into any agreement with the emigrating
countries, if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PAS-
WAN): (a) Figures relating to Indian
workers emigrating outside India, State-
wise are not maintained. During the last
three years emigration clearance was
granted by various offices of Protectors of
Emigrants as under:

1986 : 1.14 lakhs
1987 : 1.25 lakhs
1988 : 1.70 lakhs

(b) Yes, Sir. The Emigration Act,
1983, and the Rules made thereunder.

{c) Upon receipt of complaints, the
same are taken up for investigation and
redressal of gricvance with our Missions
abroad, Protector of Emigrants, police
authorities and the recruiting agent con-
cerned. Depending upon the investigation
report drastic action such as suspension
or cancellation of licence of the recruiting
agent is also taken. Public can see desig-
nated officers on every Monday, Wednes-
day & Friday in the Labour Ministry
without prior appointment for redressal
of grievances.

(d) An agreement concerning the or-
ganisation of manpower employment bet-



